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BEFORE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL
FINANCE CENTRE, 3RE FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION
(Under Section 18 (1) read with Sections 14, 15 and 17 of the National
Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2024
IN THE MATTER OF:
BINAY BASFORE
... APPLICANT
VERSUS
THE STATE OF WEST BENGAL & ORS.
... RESPONDENTS
PAPER BOOK -1
) Particulars Annexure | Page Nos.
No.
1. | Application under National Green Tribunal 1-12
Act, 2010;
2. | Verification and Affidavit 13 and 14
3. | Copy of the record of rights of the Pond
and Pukur Par along with relevant “A” 15-19
photographs showing filling and
construction.
4. | Xerox copies of the server copy of the order “B” 20-45
dated 18.01.2022, said report in a form of
affidavit and exception to the report.
5. | Xerox copy of the certified copy of the “c” 46-51
order dated 23.08.2022.
6. | Xerox copies of the written submission and “D” 52-59
order dated 09.12.2022.
7. | Xerox copies of the complaint letters. “E? 60-91
Place : Kolkata Drawn & Filed by
* IS
Dated : 28.03.2024. R.K. JAISWAL
Advocate
High Court, Calcutta
Chamber
e — 10, Old Post Office Street
7 Room No.115, Top Floor,
/ Kolkata - 700001.
r*'; Mobile N0.9123096388
f Email Id :
{f rabindrajaiswal9@gmail.com
N
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LIST OF DATES

18.01.2022 : In a Writ Petition being numbered as W.P.A (P)
No.13 of 2022 filed by the applicant, an order was
made on 18.01.2022 by The Hon’ble Chief Justice
Prakash Shrivastava and The Hon’ble justice
Rajarshi Bharadwaj calling for report from The
Block Land & Land Reform Officer, Sankrail,
Howrah.

23.08.2022 : In said W.P.A {P) No.13 of 2022 it was inter alia
directed to the Block Land & Land Reform Officer,
Sankrail, Howrah to give an opportunity of hearing
to all the concerned parties and also to verify the
existing position on the spot with due intimation to
the concerned parties and take appropriate decision

in accordance with law,

10.11.2022 Inspection was made.

09.12.2022 Compliance Proceeding was disposed of by an
order.

01.01.2024 The private respondent has illegally started filling

up the Pond in question being capable for fishery
for the purpose of making multi-storey building

thereon.

Ei»uét Badere,



SYNOPSYS

Illegally started filling up the Pond measuring about 20 decimal situated
in L.R. Dag No0.305, L.R. khatian no. 1128, J.L. No.32, Police Station-
Sankrail of Mouza Banipur, District-Howrah, being capable for fishery for
the purpose of making multistorey building thereon, is hazardous to the
health of the people of the locality as well as to the ecology of the area,
which will disrupt the peaceful environment of the locality due to such

act.

Eninﬂg, Baznﬂm,



POINTS OF LAW

L. Whether the applicant being a social worker is entitled to think
the future of the residents of the locality which may disrupt the

ecological balance in the locality?

II. Whether the private respondent only for the purpose of earning
money is putting the life and environment of the residents in the

area at stake which is neither permissible nor acceptable?

1. Whether the said pond is recorded water body and where no
filling work or construction is permitted except with prior

permission of competent authorities?

IV. Whether the state authorities are vested with the constitutional
as well as statutory duty to maintain water bodies and matter
connected therewith and incidental thereto with a view to ensure

environmental and ecological stability?

V. Whether if state authorities fail to address the illegality involved
in said filling up/converting the said water body then it would be

mockery of the whole process of law?

VI. Whether the action of the respondents is bad in law and on facts

and is liable to be set right?

VII. Whether the applicant’s prayers are required to be addressed in

positive for the betterment of the: enxdroﬁ&ﬁ:iéto\t at large?

*H. A V\'H Bc.,b:fc’d'u



BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3R° FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION
(Under Section 18 (1) read with Sections 14, 15 and 17 of the National
Green Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2024

IN THE MATTER OF:
National Green Tribunal Act, 2010;
AND

IN THE MATTER OF:

Ilegally started filling up the Pond
measuring about 20 decimal situated
in L.R. Dag No.305, L.R. khatian no.
1128, J.L. No.32, Police Station-
Sankrail of Mouza Banipur, District-
Howrah, being capable for fishery for
the purpose of making multistorey
building thereon, is hazardous to the
health of the people of the locality as
well as to the ecology of the area,
which will disrupt and disturb the
peaceful environment of the locality

due to such act;

3 I‘V\% ad fore-



AND
IN THE MATTER OF:
Illegal construction of brick built
boundary wall on Pukur Par measuring
about 10 decimal situated in L.R. Dag
No.305/477, L.R. khatian no. 1128,
J.L. No.32, Police Station-Sankrail of
Mouza Banipur, District-Howrah;

AND
IN THE MATTER OF:
Binay Basfore, son of Rajesh Basfore,
residing at Post and Village Banipur,
District Howrah, Pin-711304, Email:
sunnykumar9903374398@gmail.com,

...... Applicant

Versus
1. The State of West Bengal, through
the  Additional Chief  Secretary,
Department of Environment, having
office at 5% Floor, Pranisampad
Bhawan, Block - LB-II, Salt Lake,
Sector-IlI, Bidhannagar, Kolkata -
700106; E-mail Id:

acsenvwb@gmail.com;

BW\%’]L Radflore.



2. Block  Development  Officer,
Sankrail Block having its office at
Andul Argori. P.O. Andul, P.S.
Sankrail, Howrah-711302;

E-mail Id: bdosankrail365@gmail.com

3. The Additional Chief Secretary,
Department of Land & Land Reforms &
Refugee Relief &  Rehabilitation,
Government of West Bengal having its
office at Nabanna, 6t Floor, 325, Sarat
Chatterjee Street, Howrah-711102;

E-mail Id : secli@wb.gov.in

4. The Additional Chief Secretary,
Department of Fisheries, Government
of West Bengal having its office at
Benfish Tower, 31 GN Block, 8t floor,
IT Building, Salt Lake, Sector V,
Kolkata-700091;

E-mail Id : prsecy.fisheries@gmail.com

5. The District Magistrate, Howrah
having its office at New Collectorate, 7
Rishi Bankim Chandra Road, Howrah,
West Bengal-711101;

E-mail Id: dm-how-wb@nic.in

%‘w& R0



6. The Commissioner, Howrah
Police Commissionarate, Having its
office at 28 No. Nityadhyan Mukherjee
Road, Howrah-711101;

E-mail Id : commhowrah@gmail.com

7. Inspector-in-Charge, Sankrail
Police Station, NH-6, Dhulagarh, P.O.
Sankrail, Howrah Rural, Sankrail, West
Bengal, Pin - 711313;

E-mail Id : pssankrail@gmail.com

8. The BL & LRO, Sankrail,
Howrah, West Bengal-711304;

E-mail Id: bdosankrail365@gmail.com

9. The Secretary, Banipur (I) Gram
Panchayat, Post Banipur, Police
Station-Sankrail, Howrah-711304; E-

mail Id: bdo_s@yahoo.co.in

10. The Pradhan, Banipur (I)
Gram Panchayat, Post Banipur, Police
Station-Sankrail, Howrah-711304;

E-Mail Id: bdo_s@yahoo.co.in

11. The Member Secretary, Central

Pollution Control Board, Parivesh

gwqq Radqove_



Bhawan, East Arjun Nagar, Delhi -
110032;

E-mail Id : msch.cpcb@nic.in

12. Mohammad Moinuddin Ansari,
S/0 Late Mochammad Harik, Kathshiri,
Village and Post-Banipur, Police
A Station-Sankrail, Howrah-711304;
..... Respondents
To

The Hon'’ble Chairman, National Green Tribunal and His Companion

Members of the Hon’ble Tribunal.

The humble application of the

applicant abovenamed, most
respectfully-

SHEWETH:

1. The applicant above named is a law abiding citizen of India and

residing at the address mentioned in the cause title for service of notices

of this application and that of his representation.

2. That the addresses of the respondents are given above for the

service of notice of this application.

3. That the applicant abovenamed begs to present this Original
Application raising a substantial question of law as regard of illegal
filling up the Pond being capable for fishery for the purpose of making

multi-storey building thereon, is hazardous to the health of the people

Bingt masfore



of the locality as well as to the ecology of the area, which will disrupt

and disturb the peaceful environment of the locality due to such act.

4. That the applicant above named begs to present this Original
Application raising a substantial question of law as regard of illegal

construction of brick built boundary wall on Pukur Par.

FACTS IN BRIEF:
S. That the applicant is a peace loving and law abiding citizen of
India and permanently resides at the addresses mentioned in the cause

title herein above.

6. The respondent no.12 owns a Pond measuring about 20
decimal situated in L.R. Dag No0.305, L.R. khatian no. 1128, J.L.
No.32, Police Station-Sankrail of Mouza Banipur, District-Howrah,
which is recorded as a “Pond” in the record of rights of the land in
question. On 01.01.2024 the respondent no.12 with active support
and cooperation of the respondent no.10 has illegally started filling up
the said Pond being capable for fishery for the purpose of making

multistorey building thereon.

7. The respondent no.12 is also owner of Pukur Par measuring
about 10 decimal situated in L.R. Dag No0.305/477, L.R. khatian no.
1128, J.L. No.32, Police Station-Sankrail of Mouza Banipur, District-
Howrah, which is recorded as “Pukur Par” in the record of rights. He had
made construction of brick built boundary wall on said Pukur Par

illegally.

Ringt RS ST



The record of rights of the said Pond and Pukur Par along with
relevant photographs showing aforesaid filling and construction are

annexed hereto and marked with letter “A”,

8. On the basis of a writ petition being numbered as W.P.A (P) No.13
of 2022 filed by the applicant, an order was made on 18.01.2022 by The
Hon’ble Chief Justice Prakash Shrivastava and The Hon’ble justice
Rajarshi Bharadwaj calling for report from The Block Land & Land
Reform Officer, Sankrail, Howrah. A report in a form of affidavit was duly
affirmed on 16.03.2022 and filed. He duly filed exception to the said

report in form of affidavit affirmed on 22.07.2022.

The Xerox copies of the server copy of the said order dated
18.01.2022, said report in a form of affidavit and exception to the said

report are annexed hereto and marked with letter “B”.

9. Thereafter, by an order dated 23.08.2022 passed in said W.P.A
(P) No.13 of 2022 it was inter alia directed to the Block Land & Land
Reform Officer, Sankrail, Howrah to give an opportunity of hearing to all
the concerned parties and also to verify the existing position on the spot
with due intimation to the concerned parties and take appropriate
decision in accordance with law to ensure that the water body and the
embankment are protected and no illegal filling up takes place in

violation of any of the provisions of the Act or the Rules.

A Xerox copy of the certified copy of the said order dated

23.08.2022-is annexed hereto and marked with letter “C”.

\ ga%ga&%’“&



10. Before the Block Land & Land Reform Officer, Sankrail, Howrah,
a Compliance Proceeding no.4 of 2022 was started. The applicant duly
filed his written submission. The respondent no.12 also filed written
version and upon inspection made on 10.11.2022, final hearing was held
on 09.12.2022 and said Compliance Proceeding was disposed of by an

order dated 09.12.2022,

The Xerox copies of the said written submission and order dated

09.12.2022 are annexed hereto and marked with letter “D”.

11. In the said order facts about filling of the said pond and
construction (of six feet high boundary) all around plot no.306,305 and
through L.R. Plot no. 477 was admitted, which is totally illegal. It was
recorded in the said order that the respondent no.12 has prayed for

permission to clean up the pond and to repair the Pukur Par.

12. The applicant and other local residents enquired with the local
office if any legal sanction has been obtained to fill up such pond and
from all sources available to them it came to their knowledge that no

previous sanction was obtained.

13. Therefore, by letters dated 28.02.2024 and 18.03.2024 joint
complaints were made to the respondent no. 2 with copy to the other
state respondents with request to take appropriate actions immediately
otherwise said Pond might be affected to a point of no return and it could
have the potential-to cause irreparable and deleterious consequences to

the environhient. It was also stated that such act has the potential to

disrupt L!';e'“eeological balance in the locality.



The Xerox copies of the said complaint letters are annexed hereto

and marked with letter “E”.

14. Your applicant being a social worker is very much astonished to

think disruption of the ecological balance in the locality.

15. Being highly aggrieved by and dissatisfied with the action of the

respondents preferring the instant application on the following amongst

other: -

GROUNDS

L For that the applicant being a social worker is very much
astonished to think the future of the residents of the locality
which may disrupt the ecological balance in the locality.

II. For that the private respondent only for the purpose of earning
money is putting the life and environment of the residents in the
area at stake which is neither permissible nor acceptable.

II1. For that the said pond is recorded water body and where no

filling work or construction is permitted except with prior

permission of competent authorities.

V. For that the state authorities are vested with the constitutional
as well as statutory duty to maintain water bodies and matter
connected therewith and incidental thereto with a view to ensure

environmental and ecological stability.

V. For that if state.authorities fail to address the illegality involved
in ga’{@efiiiiﬁg'ﬁﬁfqgnverﬁng the said waterbody then it would be

mbckérff of the-whole protess of law.

%‘W\-“ﬁ’ rasfore.
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VI. For that the action of the respondents is bad in law and on facts

and is liable to be set right.

VIL For that the applicant’s prayers are required to be addressed in

positive for the betterment of the environment at large.
LIMITATION

Illegally started filling up the Pond measuring about 20 decimal
situated in L.R. Dag No.305, L.R. khatian no. 1128, J.L. No.32, Police
Station-Sankrail of Mouza Banipur, District-Howrah, being capable for
fishery for the purpose of making multistorey building thereon, is
hazardous to the health of the people of the locality as well as to the
ecology of the area, which will disrupt the peaceful environment of the
locality due to such act, is continuous cause of action and the
application is filed within the valid period of limitation as prescribed in

National Green Tribunal Act, 2010,

INTERIM RELIEF

A Direction may be passed restraining the respondent no.12 from
illegally filling up the said Pond measuring about 20 decimal situated in
L.R. Dag No.305, L.R. khatian no. 1128, J.L. No.32, Police Station-
Sankrail of Mouza Banipur, District-Howrah, being capable for fishery for
the purpose of making multistorey building thereon, pending disposal of
the Original Application.

B. A committee be constituted comprising (i) Senior Scientist of
Central Pollution Board, Regional Office, Kolkata, (ii) Senior Scientist of

West Bengal Pollition/’Bdard, Regional Office, Kolkata, (i) District

RO ro2fore
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Magistrate, Howrah, (iv) The Additional Chief Secretary, Department of

Fisheries, Government of West Bengal, with direction to submit report on

the following aspects:

(2)

(b}

(©)

(d)

Assess the original area of said pond in question from the
revenue records and the area encroached as on date.

Identify the areas from where sewage/garbage is being dumped
into the said pond in question.

To suggest remedial measure for restoring the said pond in
question, back to its original form.

To take action in accordance with law if violation is observed and
also to access Environmental Compensation on damage caused

to the said pond in question.

PRAYER

It is humbly prayed to the Hon'ble Tribunal

a)

That the respondent no.12 be directed not to illegally filling up
the Pond measuring about 20 decimal situated in L.R. Dag
No.305, L.R. Khatian no. 1128, J.L. No.32, Police Station-
Sankrail of Mouza Banipur, District-Howrah, being capable for
fishery for the purpose of making multistorey building thereon, is
hazardous to the health of the people of the locality as well as to

the ecology of the area;

That for stringent order be passed for cleaning of the said pond

and for removal of the said boundary wall made by the

respondent no.12;

@S edlre.
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c) An order directing the respondent Nos.2 to 10 authorities not to
allow the illegal filling of the said pond and existence of the said

boundary wall;

d) Appropriate order /orders be passed holding that there has been
violation of pollution norms by the respondent nos. 6 and 7 and

assess and recover the environmental compensation for the

same;
e) Ad-interim order in terms of prayers above; and/or;
) To pass such further order and/or orders as Your Lordships may

deem fit and proper.

And for this act of kindness your applicant as in duty bound shall ever

pray.

: ~e
PLACE: Kolkata BInH resfbe.
DATE:28.03.2024 | APPLICANT

THROUGH

NNt 6~
Advocate,
Chamber:

Room No. 115 ,
10, Old Post Office Street,
Top Floor, Kolkata — 700 001.

Solermaly Affirmeu and 2O
Declared {Z::"_-"'e me U/S 139 MObll@ : 9123096388

PC, (C) CKFC

tgﬁtw;U\W" @%@W

e

Sumitra @nattacharyyd
Notary, Govn of WB.
Regd. No. 0E5 of 2022
City Civil Court. Calcutta
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VERIFICATION

I, Binay Basfore, son of Rajesh Basfore, aged about 23 years, by faith-
Hindu, by occupation - Social Worker residing at Post and Village
Banipur, District Howrah, Pin-711304, the applicant herein do hereby
solemnly affirm and very that the contents of paragraphs no.1 to 14 are
true to my knowledge and the rest are my respectful submission as per

legal advice and that I have not suppressed any material facts.

I sign this verification at my lawyer chamber on the 28tugay of

March 0024.

[‘5‘\\"% > oY

Prepared in my office.

M&)M

Advocate
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AFFIDAVIT

I, Binay Basfore, son of Rajesh Basfore, aged about 23 years, by faith-
Hindu, by occupation - Social Worker residing at Post and Village
Banipur, District Howrah, Pin-711304, do hereby solemnly affirm and

state as follows:-

1. That I am the applicant above named, I know the facts and
circumstances of the above case. I am duly authorised and competent to

sign and swear this affidavit.

2. That the statements made in paragraphs 1 to 14 are true to my
knowledge and the rest are my respectful submission before this Learned
Green Tribunal, Eastern Zonal Bench, Kolkata.

Prepared in my office. E)‘lV\-’a’ % o,/gfoqg,
y DEPONENT
%/t‘.—l-% 4 22— 7
Advocate Identified by me
A S o~
Advocate

(. Bl
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Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

cze e [0SIHOWRAH !
733 [04]SANKRAIL |
Gires [032]Banipur L D
(Live Data As On 10/11/2022,11:31:25)
ca. g e (JLNo.): 32 <t (PS.): STIsaidsr
Plot No. Classtfication Total Area of the Plot(Acre) Plot Map
HT A Gl wffm oS wfimriesa) | wwmrwmer
305 pEgd . 02 Click Here

-

KhatianNo. OwnerName  Father/Husband Share  Share Area(Acre) Remarks
ATACSA AN forar/aiy wed e sifdmi(esa) we

AfSa [

L

R SRR | Top00

0.2000

Nil
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Khatian and Dag information of West Bengal
Record downloaded from

Banglarbhumi ~ Plot information of Bengal

Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

District - (05) Howrah
Block : (04) Sankrail
Mouza : (032) Banipur

(Live Data As On 10.11.2022, 11:31:25)
J.L No. : 32 Police Station : Sankrail

Plot No. Classification Type Area of the Plot Map
Plot (Acre)
305 Pukur 0.2 Click here
Khatian Owner Father/ Share Share Area | Remarks
No. Name Husband (Acre)
1128 Moinuddin | Md. Harik 1.0000 0.2000 Nil
Ansari




BangiarBhumi - s oS s S=0
CErEEETE -

Aupecivrcicd g <

N ' S S O9: ST @I 8 AT WS Sy

'- Land and Land Reforms and Refusee Relief and Rehabilitation Department info.

(Live Daia As On 28/02/2024,12:59:08)
T OA 32 mﬁmm:r_
"R 't it oie vt asa) WITHA Wytet
| 305/477 S MG 0.1 ]
Jfdaa ATECSA AN froait = wee et Afm(aTn) By
©ooaz0nnDEAEERRRe o o AsieBm L 00008y, £ 0.0000¢ Nil
1128 AR S TuEAFE 0.9996 0.1000 Nil

Declaimer: This Record is only for information purpose. Da nat treat it as official docusmants. it is not an official app. The source of these data is the official portal of Land and
Land Reforms and Refugee Relief and Rehabilitation Departmant (hitpsZ//banglarbhumi.gov.in), which are avallable in public domain
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Khatian and Dag information of West Bengal
Record downloaded from

Banglarbhumi - piot information of Bengal

Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

District — (05) Howrah
Block : (04) Sankrail
Mougza : (032) Banipur

(Live Data As On 28.02.2024, 12:59:08)
J.L No. : 32 Police Station : Sankrail

Plot No. Classification Type Area of the Plot Map
Plot (Acre)
305/477 Pukurpar 0.1
Khatian Owner Name Father/ Share Share Remarks
No. Husband Area
(Acre)
420 Suchitra Sachindra 0.0004 0.0000 Nil
Roychowhdury
1128 Moinuddin Md. Harik 0.9996 0.1000
Ansari
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lowrah, West Bengal, Indis
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os= --. fOr the State
...... for the respondent no. 11

The allegation of the petitioner is that the
responddent no, 11, the owner of the water body, situated
in LR Dag No. 305 in JL No. 32, Police Station — Sankrail,
Mouza - Bamipur which is recorded as Doba in the
reeordofﬁgn,iﬁnmnyﬂlhg;pthcmiﬂwmbody.

It is alieged that the private respondents with the
hdpofpradhm&reuﬁngHGNREGAwkmtnﬁllup
the water body.

Learned counsel for the State is directed to file the
report in the form of affidavit and learned counsel for the
Private respondents is direcied to file the affdavit-in-
opposition.

A supplementary affidavit has been filed by the
pctitioner disclosing that after serving a copy of the
petition the respondent nos. 10 and 11 along with some
omumhadmhﬂwhmwofme 17 years
ald girl, named Barsha Khatonn. a sigpnatory of masa
representation, annexures P4 and P-7 of the petition and
had assenited her,



o

!mtnedmunhﬂ-ﬂr.th!:StauiaMmmmre
ifanymmplaintisﬁledtothepaiceinm.mdm
dueacﬁmbe-uhnm&imy-mﬁ,m
is moved then the concerned police anthorities will
extend the protection to the petitioner or any other
person involved in raising the present causc.

List-on 21% March, 2022.

{Peaknsh Shrivastava, C.J.)

{(Rajarshi Bhasadwai, J.}

w2
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NISTRICT : HOWRALL

1IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE
Y
N
\K‘J WPAP} 13 of 2022;
(
LJ _ In the matter of*

An applicatton under Article 226 of
the Constitution of India;

AND
In the matter of:
Binay Basfore.
cesrreneme... Petitioner.
-Versus-
The State of West Bengal & Ors.

--wweeev. REsDONdeEnts.

Report in the form of Affidavit on behalf of the

T

Respondent No. 4 & 8. )

‘J"

1, 5ri Kawchan De, Son of Late Sambhm Nath De, aged about 42 years,

by faith- Hindu, by occupation- service, residing at 11, Lenin Sarani,

L Sarada, Bha?g‘ B Block. 204 Floar, P, 0 Malhckpara P.S.- Serampore,
fnl-geg

District: Hbe Codes 71E2203 ‘do here e ot
\c.s follows:



1% That I am the Block Land & Land Reforms Officer and Special
Reverras Ofiicer-ll in the office of Block Land & Land Reforms Officer,
Sankvail, Disfrict- Howrah, .worl:ing for the gain of the State of West
Bengat 2nd I am well acquainted with the facts and circumstances of the
oreseni case. [ am the resp. no. 8 im this instant writ application and 1
have been duly authorized to affirmn this affidavit and as such I am
womperaar enough to affirm this affidavit on behalf of resp. no.4 also.

2. That the instant writ appkcation came up for hearing on 18%
Jarmary, 2022 when the Hon’ble Cowrt was pleased to direct the
respondent concerned to file a Report n the farm of affidavit.

3. That pursu;m: to the order- dated 18.01.2022 passed by the

Hom'bls Courty, a field enquiry has heen done on 02.02.2022 and
thereafter, it is revealed from snclh xeport that:-

2} The suit land is situated in Mouza Banipur, JL No. 32, Plot No.
305{LR), tota! recorded area Weing 0.20 acres with the
classificetion ‘Puiom’.

-
1o

ine LR, Reoord-ofRight of the suit plot s m favour of
kiemuddin Anear], /o Md. Harik in LR khatian No.-1128.

That from the field enquiry report it comes out that presently the
Pukur is physically more than the recorded area.

¢) That during the enquiry a bamboo fencing Tetween 9268 sg =
/21,27 decimal (approx} and 1038 s8q ft (approx) of
“pukur’/pond. On both the side of the fencing the pukur is
currently filed with water hyacinth.

ey Thar cu the north-eastern side 330 sq. ft{upprox.) area is filled
with piled up rubbish as found daring the physical verificaton.

N

A

B

4 u
! }“<

J
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if  Thar the adjacent plot no 305/477 [L.R.} corresponuding R.S. plot
no. heing 308 is recorded as “Pukur Parh® and L.R. Plot No. 306
corresponding R.S. Plot No. being 309 i recorded as "Bastu® in
favour of Moirmddin Ansari and the plots are found physically as
pulkur parh % vacant land used for communication to the
adjacent Panchayat Road. -

gl That the western & northem side of the plots recorded in the
whatanr of Momuddin Ansari has been surrounded by &

ft.(approx) height boundary wall by the recorded owner
Moimiddin Ansari.

b That no pond filling work was going on during the physical
verification.

The enquiry report along with, copy of Record-of-Right is annexed
hensar and marked as Annesure —“Rf1".

4 Thav tive devonent herein most humbly pray that this repor: may
S¢ weated as part and parcel of the instant writ application for the
interest of justice.

3. ThesmtemertsmmhmparagmphslandZaremcmmy
imowledge and rest are myhumhlz submission bd'ore the Hon'hle Court.

Tuchar

Prevared in my Office, The Deponent is known to me.
:_',’ -swym -v:-? ‘.‘)
Advocate, Steslcda: -
Horroeidy afllirmged petere on

Mus the | {.  day of Maveh, 2022. ____,/ éﬂ FICE O "rhr qn )i
GrT PLEAY

( ﬁiﬁ o m;oum , CALL:

Commissioner of Affidavit -

Court. Appellate Sige
Caicuttg
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The Blagie Land g Langd Reformg Officer
Sankrail, Howrap

1, Scheduyle o[ji-and: b

Mouz,- Banipur, J.L.No.-32, Plog Ng,
=0.20 acreg, Classiﬁcation- Puleyyr

<, Revordeg Statys:
The abavesaid Suir

Khangn 3. 1128,

-308{RS} 305(LR). Totaj recorded arey

L€ st plop ie Tecorded uq “Bastg”» in favgyy, of thar pj,
SIS hesn found gy Pukur parg
¢ the adjace; ¢ Panr:hayet Roa

C. The estern £, Lorthersn Slde of the plots Lecorded 4y, the khatig,
2f & Zeiadelin Ansory poe bzen SUrroungadg S 1t Qoprox. ) heighs
g baumf‘w_:g__gm?f 5] the recorde owner of th viz,_Moinudg;
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d Some of the adjacent plot holders stated that a part of the pond has
Leen filled up, with dehrig by some unlmown people in the name of

Moinuddin Ansari. Whereas other wvi s stated that Moinuddin
Ansari ig giving boundary wall around the periphery of the pond to
Aresenve Lb

¢. No pond filling ha’é been fqund on the date of enqun'y
This is sent for your kind information necessary action,

L& 5 22
= ){’f’%,é, ' d 0 .02'3&&
-’/Q,] 07" .B,\»’"; & : gevenue Insp Parchayet
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1 Meter = 396 Kilo Meter

80 100 300

RAMCHANDRAPUR NO. 31

Sd/- Illegible
08.02.2022
Banipur I & II Gram Panchayat
Sankrail, Howrah, | -

SANKRAIL NO. 20

MOUZA MAP

A
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On 02.02.2022 in WPA (P) No. 13 of 2022 stated Mouza — Banipur, Sabek Dag
No. 308, Hal Dag No. 305, class — Pukur, 1 anna share of land area 20 decimal
alongwith Pukurpar, boundary has been demarcated in the presence of the below

mentioned persons.

Sd/- Md. Moinuddin Ali
Sd/- Samod Hossain
Sd/- Sakina Bibi

Sd/- Sahanur Bibi

Sd/- Ramjan Sk.

Seen

Sd/-

08.02.2022

Revenue Inspector

Banipur I & II Gram Panchayet
Sankrail - Howrah
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GOVERNMENT OF WEST BENGAL

LAND AND LAND REFORMS DEPARTMENT

PLOT INFORMATION
District : Howrah Block : Sankrail [ 0504032 ]
Mouza — Banipur J.L. No. 32 P.S. Sankrail

Dag No. 305

R.S. Dag No. 308

Class — Pukur

Land Area (acre} — 0.20

Khatian Nature of Share Share of Description of Remarks
no. land land Raiyat/ Lessee
(in
Acre)
1128 Pukur 1.0000 0.20 Moinuddin Ansari,
S/o Md. Harif
R/o Own
1.0000 0.20
Office use copy Page 1 of 1 16/03/2022 02:36 PM
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284
GOVERNMENT OF WEST BENGAL
LAND AND LAND REFORMS DEPARTMENT
PLOT INFORMATION
BARCODE
District : Howrah Block : Sankrail [ 0504032 ]
Mouza — Banipur J.L. No. 32 P.S. Sankrail
Dag No. 305/477 Class — Pukur par Land Area (acre) — 0.10
R.S. Dag No. 308
Khatian Nature of Share Share of Description of Remarks
no. land land Raiyat/ Lessee
(in
Acre)
420 Pukur par 0.0004 0.00 Suchitra
Roychowdhry,
W/o Sachindra
R/o Own
1128 Pukur par 0.9996 0.10 Moinuddin Ansari,
S/o Md. Harif
R/o Own
1.0000 0.10
Office use copy L Page 1 of 1 16/03/2022 02:36 PM
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GOVERNMENT OF WEST BENGAL
LAND AND LAND REFORMS DEPARTMENT
PLOT INFORMATION
BARCODE
District : Howrah Block : Sankrail [ 0504032 ]
Mouza — Banipur J.L. No. 32 P.S. Sankrail
Dag No. 306 Class — Bastu Land Area (acre) — 0.05
R.S. Dag No. 309
Khatian Nature of Share Share of Description of Remarks
no. land land Raiyat/ Lessee
(in
Acre)
420 Pukur par 0.0004 0.00 Suchitra
Roychowdhry,
W/o Sachindra
R/o Own
1128 Pukur par 0.9996 0.05 Moinuddin Ansari,
S/o Md. Harif
R/o Own
1.0000 0.05
Office use copy Page 1 of 1 15/03/2022 02:37 PM
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A
District : Howrah Khatian No. 1128 [ 0504032 ]
Mouza — Banipur J.L.No. 7 P.S. Sankrail
1. Tax — Rs.
2. Area of the Land — 0.35 Acre 3. Total Dag No. 3
4. Description of the Possessor 5. Right 6. Remarks
Name Moinuddin Ansari Raiyat
Father/Husband | Md. Harif
Address Own
7. Description of the Possessor
Plot no. | Nature of Remarks Total | Share of | Share of the land of
land land present the Raiyat
Acre Raiyat Acre Hector
305 Pukur 0.20 1.6000 0.20
Previous Khatian
No. 420
305/477 | Pukur par 0.10 0.9996 0.10
Previous Khatian
No. 420
306 Bastu 0.05 0.9996 0.05
Previous Khatian
No. 420
Total Dag Number  Three nos.

Office use copy

Page 1 of 1

15/03/2022 02:38 PM
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DISTRICT: HOWRAH

R
T ———d
‘/kgh IN THE HIGH COURT AT CALCUTTA

ONSTITUTIONAL WRIT JURISDICTION

¢ ©
\l\d‘ S APPELLATE SIDE 1
Qﬂ/ W.P.A. (P) No. 13 of 2022
. In the matter of:
N An application under Article 226 of
35 the Constitution of India
\)\W‘ -And-
[_\') In the matter of:
{~7 i ) Binay Basfore -

.... Petitioner

' -Versus-
... Respondents

Exception by the petitioner to the re ort in the form of affidavit filed on

behalf of the resporident No. 4 & 8,

I, Binay Basfore, s/o Rajesh Basfore, aged about 20 years, by faith Hindu,
[}
by occupation Business, of Post and Village Banipur, Police Station

Sankrail, Howrah, Pin 711304 do hereby solemnly affirm and say as
follows: -

1. . ThatI am the petitioner in the instant Public Interest Litigation
which pertains to illegal filling of a water body. That the matter came ap
for hearing on January 18, 2022 and by a solemn order of the even date
the Hon'ble Court was pleased to direct the state res onden-t:m:ﬁ@ a
P ,,//‘;;'.'JL ( q G: <

R
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report in the form of an affidavit. Pursuant to which the state respondent
filed the report {hereinafter referred to as “report” for brevity) and which
was affirmed on March 16, 2022 by one Kanchan De, Block Land & Land
Reforms Officer, Sankrail,'Howrah being respondenf No. 8.

2! That in respect of paragraph 1 & 2 of the said report-l submit that
it is the: legal formalities and no comment is calied for,

3 That in respect of para 3 of the said report | state as follows:

a. That with respect to sub para (a) it is submitted that the Bar
to conversion, of any water area includes the embankment
(pukur parh) associated with the water area and hence the
total land for the purpose of bar on conversion is 30 decimal
in RS Dag No. 308 which includes 20 decimal in LR Dag No
305 being recorded as pukru and 10 decimal in LR Dag No.
305/477 being recorded as pukur parh or the embankment
both recorded in the name of respondent No. 11. Hence the
report is only partially true being silent on the question of
the embankmlent whose conversion is also barred in law. The
topography of RS Dag No. 308 can be seen from the map
annexed at Page No. 6 of the report.

b. That with respect of sub para (b) it is submitted that the suit
plot which would include both the pukur and pukur parh is
in the name of respondent No. 11 the husband of the
respondent No. 10 vide LR khatian No. 1128 as depicted in

the Record of rights of the respondent No. 11 at page 12 of
the report.

¢. That with respect to sub para {c) it is vcheﬁientl_y submitted

that the filed enquiry is vague since the exact extent of

expansion of the pukur beyond its %ﬂ:ea has not
LiA
2
78 “N\
¥ / OT:\RY -,\
AEGD.NO ||

[
\\-~\maur?0" =y
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’
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been stated and hence the filed enquiry is incompilete if not
elhasive.,

d. That with respect to sub para (d) it is submitted that the
report itself indicates that the pukur exists on either side of
the fencing filled with water hyacinth and steps should be
taken for the rejuvenation and proper utilization of the pukur
as per Section 8 of The West Bengal Inland Fisheries Act,

1984 read with The West Bengal Inland Fisheries Rules,
1985.

e. That with respect to sub para (e) it is submitted that
although filling work of the water body has been reported
with respect to 330 Sq. ft (approx.) area on the north eastern
side but no mention of prior sanction as mandated under
Section 4C of The West Bengal Land Reforms Act, 1955 for
such filling work and in absence of which nor any action in
accordance with law has been mentioned of being taken

against such filling up of pukur nor any action has been
taken for its restoration.

J.  That with respect to sub para (f) of the report it is submitted
that the plot being LR No. 306 corresponding to RS Plot No.
309 which is “Bastu” recorded in favour of respondent No.
11 is found intact and no decrease on its value is mentioned
and hence the area of the solid land has not been reported

to have been diminished by virtue of expansion of the pukur.

g- That with respect to sub para (g} it is submitted that the walls
S0 constructed was done after filling up the water body to
create solid land to support the foundation of the wall and if
no prior sanction has been obtained by the respondent No.11

o

7RO A Sy
Y \v )
25 :
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— 1 REGD.NO. -n]|
3330/2011/},/
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then the construction of the wall by filling up the water body
becomes illegal and should be dealt with in accordance with

law.

h. That with respect to sub para (h) it is submitted that it is
beyond the knowledge of the petitioner if the illegal filling was
being carried out at the time of inspection or not since no
prior intimation of the notice of inspection was served upon
the petitioner but it is respectfully submitted that the filling
up work continued unabated and with impunity despite this
Hon'ble Court being in seisin of the matter and directed the
state authorities to submit a report and the second
supplementary affidavit would testify the day to day work
being carried out over the suit plot.

That with respect to para 4 of the said report it is submitted that
tnose are legal formalities and calls for no comment.

That with respect to para S of the report it is submitted that while
paragraph 1 and 2 of the report are said to be true to the knowledge
of the deponent surprisingly the canon of the report which is being
dealt with in paragraph 3 of the said report has been stated to be
mere submission hence there is interestingly no owing of

responsibility in regard to para 3 of the report for reasons best
1
known to the deponent.

That it is submitted that the field enquiry report dated February 08,
2022 by the Revenue Inspector reveals that the filling up of the pond
with debris was reported by the adjacent plot holders, While it is
difficult to say how the villagers were appraised about the intent of

the respondent No. 11 in laying the boundary wall.

e/ NOTARY \
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7. That in view of the above it is humbly prayed by the petitioner that
an advocate commission may be appointed to verify the exact state
of affairs and necessary action may also be directed to be initiated

| .

against the respondent No. 11 if his action is found to be against the

law.

8. That statements made in paragraph 1 to 6 are true to my knowledge

and rest are my humble submission before the Hon’ble Court.

foingd 13T

Drergred im@pﬂ{ . The Deponent is known to me
\ ' 5
Ms‘fﬁ\' b e Moo b 525127 1
"Begekre Gk O Ao, Blabbelony,,
ENROLL NO Advocate
M) NO-

Solemnly affirmed before me on

this the day of July 2022.

%7 JUL 2022

: mIn gRed stiirygns GuoIRre
. uetuu??xir;.n bj‘-*‘.ﬂ-:amn oY

Lo. afuhale

-ar:‘;{hmmo MOLLA
Kotaty PubliC .
srnniant of In
g?: 10,* 9350/2011
wegn S0rt, C ticutte

9831104088
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DISTRICT: HOWRAH

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE

W.P.A (P) No. 13 of 2022

In the matter of:

An application under Article 226 of
the Constitution of India;

AND

In the matter of;
Binay Basfore
..... Petitioner

Versus

State of West Bengal & Ors.
..... Respondents

EXCEPTION TO REPORT

MR. TANMOY CHATTOPADHYAY
A¢lvocate
Bar Association Qffice
High Ceurt at Calcutta
Mobhile No.: 9013429125

Email: - mailtanmov20 170 ymaii e

27 JuL 202
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DISTRICT: HOWRAH

Annvexee C

46
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IN THE HIGH COURT AT CALCUTTA
i CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE

\7

W.P.A(P) No.

NP

|3 OF 2022

In the matter of:

An application under Article 226 of
the Constitution of India.

-And-
In the matter of:

Binay Basfore, son of Rajesh
Basfore, residing at Post and
Village Banipur, District Howrtah,
Pincode 711304.

........ Petitioner

“\ersus-

1. The State Of West Bengal,

Though the Additional Chief
Secretary, Department of
Environment, having office at FD -
415/A, Sector - 1li, Poura Bhawan,
4th Floor, Bidhannagar, Kolkata -

700 016.

2. The Principal Secretary,
Department ..of Land & Land
Reforms & Refugee Rchel &

Rehabilitation, Government of West
Bengal having its office at Nabanna,
6! Floor, 325, Sarat Chatterjee
Street, Howrah 711 102.

3. The Additional Chief Secretary,

Department of Fisheries,
1V JAN 2022
n 24
FIeh & T

S p—

o e p—
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Government of West Bengal having
its office at Benfish Tower, 31 GN
Block,8% floor, IT Building, Salt
Lake, Sector V, Kolkata — 700 091.

4. The District Magistrate, Howrah
having its office at New Collectorate
Building, 7 Rishi Bankim Chandra
Road, Howrah, West Bengal-
711101 -

5. Commissioner Of Police,
Howrah Police Commissionerate,
having its office at 28 No.
Nityadhyan Mukherjee Road,
Howrah-711101.

g *é'" Block Development Officer, !
s8Ankrail Block having its office at
_Andul Argori P. O. Andul, P.S.
Sankrail Howrah — 711302.

7. The Officer In-Charge,

Sankrail Police Station

Howrah Police Commissionerate,
Howrah - 711304

8. The BL & LRO, Sankrail,
" rlowrah, West Bengal 711304.

9. The Secretary, Banupur (I
Gram Panchayat, Post - Banipur,
Police Station -~ Sankrail, Howrah -
711304.

10. Razia Sultana, wife of
Mohammad Moinuddin Ansari, Vill
and Post Banipur, Police Station
Sankrail, Howrah -711304

11. Mohammad Moinuddin Ansari,
S$/O Late -Mohammad Harik,

sl 20%E
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Kathshiri, Village and Post -
Banipur, Police Station - Sankrail
Howrah -711304.

........ Respondents

o2l
VAL




i=

o 49

M. 10 »
Noling by Office| Serial Date Office notes, reports, Orders or procesdings with signature
or Advocater | No,
27 | 23.08.2022 WPA(P)/13/2022
BINAY BASFORE
Vs .
THE STATE OF WEST BENGAL AND ORS,
gd/sgd

ol

\

Mr. Tanmoy Chattopadhyay
..for the Petitioner.

Mr. Jahar Lal De,
Mr, Shamim ul Bari
.for the State.

Mr. Saket Sharma,
Mr. Ravi Ranjan Kumar
.for the Respondent No.11.

In this public interest petition the petitioner has

the help of Predhan by raising MGNREGA.

alleged that the water body situated in L.R. Dag No.305,
J.L. No.32, Police Station-Sankrail of Mouza Banipur is

being illegally filled up by the private respondents with

On the direction of this Court, the respondent

disclosing the following:

nos.4 and 8 have filed the report in the form of aflidavit

Ckl, That pursuant to the order dated

18.01.2022 passed by the Hon’ble Court,

a field

enquiry has been done on 02.02.2022 and
thereafter, it is revealed from such report that:-

a] The suit land is situated in Mouza Banipur,
J.L. No.32, Plot No.305(LR}, total recorded
area being 0.20 acres with the classification

‘Pukur’, -

b) The L.R. Record-of-Right of the suit plot is in
favour of Moinuddin Ansari, S/0 Md. Harik in

LR khatian No. 1128.

¢} That from the field enquiry report it comes out
that presently the Pukur is physically mare

than the recorded area.

d} That during the enquiry a bombao
between 9268 sq t/21.27 decimal {

fencing
approx)

&

og- 0
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M. 10
Noling by Office; Serial| ~ pgig Offica notss, reporis, Orders or proceedings with signature
or Advocate | No.

and 1038 sq ft {approx) of “pukur”/pond. On
both the side of the “fencing the pukur is
currently filled with water hyacinth.

e} That on the north-eastern side 330 sq. ft.
{approx) area is filled with piled up rubbish as
found during the physical verification,

} That the adjacent plot no.305/477 {L.R.}
corresponding R.S. plot no. being 308 is
recorded as “Pukur Parh®” and L.R. Plot No.
306 corresponding R.S. Plot No. being 309 is
recorded as “Bastu” in favour of Moinuddin
Ansari and the plots are found physically as
pukur parh & vacant jand wused for

communication to the adjacent Panchayat
Road.

g) That the western & northern side of the piots
recorded in the khatian of Moinuddin Ansari
has been surrounded by 6 ft.(approx] height
boundary wall by the recorded owner
Meinuddin Ansari.

h) That no pond filling work was going on during
the physical verification.”

Learned counsel for the petitioner referring to
para 3(e) has submitted that 330 sq. fi. area of
embankment has been illegally filled up and referring to
para 3(g) he has submitted that now the wall is
surrounded on all four sides and that the wall is on the
pond itsell.

Learned counsel for the petitioner has also
referred to Section 17A(1)(a) of the West Bengal Inland
Fisheries Act and has submitted that the embankments
surrounding the water body is also required to be
protected.

This aspect has been disputed by learned counsel

for the private respondent by sﬁbmittmg that the water

0L - a“? v2022_
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M. 10
Nolng by Seall  paia Offica nates, reports, Orders or. procesdings with signature
or Ativocats | No, .

body belongs to the private respondent and the private
respondent is protecting the water body.

The factual controversy which is raised in the
public interest petition needs to be decided after

ascertaining the position existing on the spot as also

_considering the report after the spot inspection.

Learned counsel for the State has informed that
the respondent no.8 ie. B.L, & L.R.O., Howrah is the
competent authority to look into this issue.

Hence, we Eljspose of the present petition directing
the respondent no.8 to give an opportumty of hcarmg to

— e
all the concerned parties and also to verify the existing

-

position on the spot with c;ue intimation to the
coné;r:xcdd parties and take approprlatc decision in
accordance with law to ensure that the water body and
the embankment are protected and no illegal filling up
takes place in violation of any of the provisions of the
Act or the Rules.

Let this exercise be completed by the respondent
no.8 within a period of three -months from the date of

receipt of this order,

The petition is accordingly disposed of

R s Uy s

{Prakash Shnvastava CcJ)

éjar

shi Bharadwaj, J.Y 7

06092020
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Annexvee -D"

Before the Block Land & Land Reform Officer (BLALRO) at Sankrail, Howrah

Ref. Notice dated 21.09.2022 issued under Section 57 of The West Bengal Land
Reforms Act. 1955, iro WPA(P) No. 13 of 2022

In the matter of
:Z.i‘ o Moinuddin Ansari -.First Party/Respondent No. 11
J g Vs
Y Q\ Binay Basfore ... Second Party /Writ petitioner
VRS
-0 L
3 % In the matter of:

Z&

Hearing called -on October 17, 2022

referred to as sccond party/writ petitioner:

1. mmm&mwmmmwofmmwswor
West Bengal & Ors in WPA {P) No. 13 of 2022 by its order dated Jamuary
18, 2022dnmdtﬁeﬁrstparwtoﬁleanaﬂidm:tmoppoemontothc
ﬁmmﬁiﬁdmmwdthmﬁm‘aﬁemmmstﬂzeﬁrstpmm

Copy .&.tﬁe order dated Janusiy 18, 2022 is attached is marked as
Annexuire — A
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That the Sirst party/respondent No. 11 is the owner of the land being RS
Dag No. 308, JL No. &,Mmeani;mr,Sanhaﬂ,Hmmh.'ﬁ:gsaid
land is ‘pulcur being 20 decimal correspond to LR Dag No. 305 and pukur
parcorrespondstoL.RDagNo.%Sf4ﬂb¢ing10dedmalandits
fishery as per Section 6 of The West Bengel Estate Acguisition Act 1953.
Also the 30 decimal of land which inchudes 20 decimal of pond and 10
decimal of embankment is also included in the definition of water area as
defined under Section 17A of the West Bengal Infand Fisheiies Act, 1984
(hereinafter referred to as 1984 act)

That the act of the first party in filling up the water area without prior
permission is an offence under the 1984 act pasticularly under Section
17A sub-section 12 theteof and hence FIR ought to have been initiated

The West Bengal Land Reforms Act 1955 (heteinafter veferred to as 1955
act) particularly Section 4B mandates the Raiyat 1o maintain and preserve
the nature and character of the land in which it is sctiled and forbade any
change without due permission obtained in writing from the Collector
under Section 4C of the said act. Such permission has NOT been obtained
by the. first party. Hence the act of filing of water body becomes illegal and
therefore action under Section 4D of the 1955 act should be imitiated
against the first party. |

That Section 4C of the 1955 act particulasiy the proviso to sub-section 2
thereof prescribes certain manner in which the permission for conversion
of land having water body is to be given which inciudes creation of
compensatory water body. The first party admittedly has not obtained any
semblance of permission before filling up the water body much less’
creation of any compensatory water body.
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That the report of your ficld enguiry dated February 02, 2022 submsitted in
the form of an afiidavit the coatesits of which are duly recorded by the
Hon'ble Court in its final order/indgment dated Aungust 23, 2022 it is
recorded area and hence the cxfrndedd pert of Pokor would required to
treated as water area under Section 17A of the 1984 act and thus Bling of
the extended water area is aiso an offence under the said act.

That Rule 3 of the West Beagal Inltand Pisheries Rules 1985 (heveibvafter
referred to as 1985 rules} three fourth of any tank of remain free of weeds

-while the pulkur here in Sull of water hyachth which is a kind of weed and

hence the action contemplaied under Section 8 of the 1984 act may be.
gL ! vw;ﬂ—w@ 358
That under Section. 17&(1}(::}:0!' 1984.ac ?”'w‘ is not permissible to divide

il g =l

mymmaadaspaﬂnmt‘éwspotm@nythemmm
divided by a bammboo fehcing which again is an offence and may be dealt
with accosdingly.

four side of the water area admittedly without any permission from eny
competent aunthority. Neitheér the penchayst is compctent is gramt any
water body. Not even on #s embankment as per Rule 32 of the Weat
Bengal Panchayat { Gram Panchayat Administration ) Rules, 2004 while
any of the remaining three aifes and since there is no permission obtadned
for the bovmdary wall on the northern zids hience fhe total boundeary wall
is illegally built and xonust be brought down: immediately.
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10. That the Contitution of India- in Article 48A directs that the State shall
endeavourtﬁprotectmdinprmethemvimmm:tmgm Since
thcﬁ!ingofﬂiewhnwm!daﬂ‘wtn&mljrﬁmﬁxd‘ivﬁualsinthevidnity
of the pukur but the ramification of such environmental degradation
Wmldhaverippﬁhgeﬁ'cctmthewmmmpeqpkihtheioeaﬁtyandhmce
oIl offorts must be directed to safeguard the pulkur ia jts original and
precinct state expeditiously.

Hence in view of the above it is prayed as follows:

a. That FIR be lodged againsttheﬁrstpmlyforoﬁimmcommitted
pukur/water area as mentioned above.

b. That the boundasy wall be immediately broken down.
<. Thatﬂiepukurbcdeaned,de—wcedbdandmrcdandmade
suitable for fishing.

d. That the management of the pukur be taken over and leased
out

rd~
Prepared in my office Signature of the Second party

Sd -

Advocate



WPA(P) 13 of 2022
Binay Basfore
Va.

The State of West Bengal & Ors.
{Through Video Conference)

Mr. Tanmoy Chattopadhyay

Mr. Jaher Lal De
Mr. Shamim ul Bari

. .. fOr the State
Mr. Saket Sharma :
...... for the respondent no. 11

The allegation of the petitioner is that the
respondent no. 11, the owner of the water body, situated
in LR Dag No. 305 in JL Ko. 32, Police Station — Sankrail,
Mouza = Banipur which is recorded as Doba in the
record of right, is illegally filling up the said water body.

It is alleged that the private respondents with the
help of Pradhan are using MGNREGA workers to fill up
the water body.

Learned counsel for the State is directed to file the
report in the form of affidavit and learned counsel for the
private respondents is directed to file the affidavit-in-
opposition.

A supplementary affidavit has been filed by the
petitioner disclosing that after serving a copy of the
petition the respondent nos. 10 and 11 along with some
other persons had landed in the house of one 17 yecars
old girl, named Barsha Khatoon, a signatory of mass
representation, annexures P-4 and P-7 of the petition and

‘had assanlted her.
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Laamedcmmnelmr_thesmis directed to ensure
ifanycomplaintisﬁledtothepoliceinthat-reggrdthen
due action be taken end, if any application for protection
is moved then the concerned police authorities will
extend the protection to the petitioner or any uther
pumiﬁvdvedmraisingmemteausc;.

I.;i.st-on‘.'!i'tm.m.

{Prakash Shrivastava, C.J.}

{Rajarshi Bharadwaj, J.}
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‘/West Bengal Form No. 270

ORDER SHEET.
(Rule 129 of Records Manual 1971)

Order Sheet from 20.09..2022 to 09.12.2022 Block Sankrail

District: Howrah Case No: Compliance Proceeding No 4 of 2022
Nature of the Case: Proceeding In Compliance of The Order Passed By the Hon'ble High Court In WPA (P) 13 OF

2022 In The Matter of Binoy Basfore Vs The State O West Bengal

Serial Order and Signature of the Officer Note of
Number action take:

and Date on Order.

of Order
] Whereas the Hon’ble High Court in WPA [P)13 of 2022 in the matter of Binay

m Bausfore Vs The State of West Bengal & Ors. On 23.08.2022 directed the B.L.%.L.R.0,

— Sankrail, the respondent No. 8 , in the instant of WPA(P) to give an opportunity of
hearing to all the concerned parties and to verify the existing position on the spot
with due intimation to the concerned parties and take appropriate decision in
accordance with Law to ensure that the water body and the embankment are
protected and no illegal filling up take place in violation of any of the provisions of the

Act. or the Rules;

+ BE TRUE

And whereas the writ petitioner on 13.09.2022 filed a prayer for compliance
of the soleman order passed by the Hon'ble High Court the undersigned deems it
necessary to issue notice for hearing to all the concerned parties to comply the order
passed by the Hon'ble H.C. Issue notice to all concerned parties fixing date of hearing

on 17.1.2022 at 2.00pm.
B[@Eﬁ& Land

RBfo&dsROXficer
Bawliilaligvitbwrah
2 Notice duly served & S/R filed with C/R. The case is taken up today. Binay
20.09.22 | Basfore & Md. Malnuddlnl ‘Ansari both file hazira. Binay Basfore files written
submission . The next date of. hearing is fixed on 09.12.2022 . Md. Moinuddin Ansari,
the alleged raiyat, is asked tq_submit his written submission on the next hearing date.

CERTIFIED -

The Revenue Inspector of Banipur | & [l G.P.is asked to cause physical enquiry
and submit report on the next date of hearing. R.\. Sankrail G.P. is asked to remain
present during the enquiry alongwith Amin.

B} & Land

sfpresEtificer
Saibanatloviigwran
3 The case in taken up today for hearing R.l. Banipur | & 1| and Sankrail G.P. filed
91222 enquiry report. From the report it is revealed that the plot No. 305(LR) corresponding
R.5. plot No. being 308 of mouza Banipur with classification “Pukur” is surrounded by
L.R. plot No. 306 with classification “Bastu” to the north and north west , L.R. plot no.
305/477 with classification “Pukur Parh” to the south west and L.R. plot No. 304 with
classification “Bastu” to the east and south east.

wia g
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West Bengal Form No. 270 _
ORDER SHEET.

(Rule 129 of Records Manual 1971)

Note of

Order and Signature of the Officer
action taken

Serial
on Order.

Number
and Date
of Order ;

A 6 feet (Approx) high boundary wall has been constructed around the plot no.

306, 305,& through the. L.R. plot No. 477 .

Moinuddin Ansari filed ‘w'ritten submission. His contention is that the adjacent
owners throw garbage in the pond. For protection of water body alongwith
poukurparh and bastu land he has bounded the property by boundary wall. He further
added that he never filied up the tank. He prays for permission to clean up the pond

and to repair the pukurparh to protect the pond.

ED TO BE TRu:

e tre—————

During the enquiry some of the local people stated that a part of the pond has
| been filled up with garbage. During the enquiry it is evident that the north-eastern
side of the suit plot no. 305 (L.R) has been dumped with garbage thrown from the

neighbourhood. In the northern part of the water body wooden fencing is found.

——

The dumping of garbage on one side of the water body is in corroboration with
the written statement filed by the alleged raiyat Moinuddin Ansari.

CERTIFI

- The increase in size of the water body also shows that there is no intention of
Moinuddin Ansari to fill up tﬁé\'pond. By natural course the water body has increased
in size.Since the suit plot is filied with bushes and tall plants exact measurement could

4

not be done.
Since there is no proof of filling of the waterbody by the Raiyat no penal action

could be taken for violation of Section 4C(2) of the WBLR Act,1955.

With the above observation the exercise as ordered by the Hon’bie High Court is
completed and thus the order passed by the Hon'ble High Court on 23.08.2022 is

complied with .

L ghuan i

sankrail, Howrah

A -L\-.\.-. O R o e ol bl i id

FFERRAR
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5)
6)
7)
8)
9)
10)
11)
12)
13)
14)
15)
Copy
1
2)
3)

4)

b2—

Sd/- Reshma Khatoon
Sd/- Sakina Bibi

Sd/- Barsha Khatun
Sd/-Rajora Begam
Sd/- Sk. Niyamat
Sd/- Quarisha Begum
Sd/- Babuali

Sd/- Sk. Barhathon
Sd/- Sabina Khatun
Sd/- Sahanur Bibi

Sd/- Safia Khatun

Sankrail BL &LRO Office (Sankrail, Howrah)
To The District Magistrate, Howrah
To The Department of Fisheries, West Bengal

TO The Office of the ADM (Land Reforms) Howrah
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Record dovwnilomndoct frorm-

BangiarBhumi - &1 &iEE ©0

- Aancrolcd App O

Land and Land Reforms and Refugee Relief and Rehabilitation Department mnfo.

(Live Data As On 28/02/2024,12:59:08)

SO A 32 9EHt il 1
Wt ot wiffa oNS SifAmie(aea) e
305/477 ITA NG 0.1

Declaimer: This Recofdlsorﬂyfnrhfonnaﬁonpumou_oomtmIusoﬁclaldnummsmtanomdalapp.msoumofmdatalsﬁleniﬁdalponameandand
mmfoMMEMEMMNWWWMWhLMMMMWW
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Khatian and Dag information of West Bengal

Record downloaded from
Banglarbhumi — Plot information of Bengal

Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

District — (05) Howrah
Block : (04) Sankrail
Mouza : (032) Banipur

{Live Data As On 28.02.2024, 12:59:08)
J.L No. : 32 Police Station : Sankrail

Plot No. Classification Type Area of the Plot Map
Plot (Acre)
305/477 Pukurpar 0.1
Khatian Owner Name Father/ Share Share Remarks
No. Husband Area
(Acre)
420 Suchitra Sachindra 0.0004 0.0000 Nil
Roychowhdury
1128 Moinuddin Md. Harik 0.9996 0.1000
Ansari




I on,

Record cdosversiomclarct

BanglarBhuml -2

_SAuracdroicd Appp ors TR

tgﬁrvr&ma O Ty @iF S WVI@S@?{W
Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

(Live Data As On 10/11/2022,11:31225)

.9 a8 (J.LNo.): 32 41 (PS.): Fease
Plot No. Classification Total Area of the Plot{Acre) Plot Map
A L ar'h i onB Afimritasa) R Wgtef
305 b - 02 lick Here

KhatianNo. OwnerName  Father/Husband Share ShanmAEEMAcnﬂ Remarks
AR mwrsaAm Frot/ it et W (aw) i
1128 : T e e T B e
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Khatian and Dag information of West Bengal

Record downloaded from

Banglarbhumi — Plot information of Bengal

Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

District — (05) Howrah
Block : (04) Sankrail
Mouza : (032) Banipur

(Live Data As On 10.11.2022, 11:31:25)
J.L No. : 32 Police Station : Sankrail

Plot No. Classification Type Area of the Plot Map
Plot (Acre)
305 Pukur 0.2 Click here
Khatian Owner Father/ Share Share Area | Remarks
No. Name Husband (Acre)
1128 Moinuddin | Md. Harik 1.0000 0.2000 Nil
Ansari
\
\\\M e AL
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Dial 160A256686H) <ear fasks, Sy saras —r
R

ERGE170050BIN 1VR:496745: 768500
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Counter Not4,20/02/2024.15:39
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Froe: . ANSART, BANIPIR
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(Dial 1BOB2646858) Glear Masks, Stay Safe) I

Eirdiin g
ERASITERA0IN 1VRLTR7461758499 v
5P RONRAH BPC (711101 |
Countar Nosd,26/62/2024.15:39 1
Ta:THE DEPT.OF F.SECTOR-V i
PIN:788091, Sech Bhawan 6
rrom:A,ANSART  BANIPUR -
wt i Xoas : Fr
Aat:41,30{Cash}Taxss, 30 g
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371724, 12:07 PM Track Consignment
© signin  Register
v A & = &
G2@ ==
AZBdI K
T AR Mahotsav

Irwiaa Thax

_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

EWA481768499IN
Booked At Booked On Destination Tariff | Article Type
Pincode
HOWRAH 28/02/2024 700091 41.30 | Infand Sposd
BPC 15:35:47 Post

Event Details For : EW481768499IN
Current Status : ltem Delivered(Addressee)

Date Time Office
28/02/2024 16:10:22 Sech Bhawan SO
29/02/2024 10:48:35 Sech Bhawan SO
29/02/2024 09:07:33 Sech Bhawan SO
29/02/2024 06:30:52 KOL AP TMO
29/02/2024 04:59:18 KOL AP TMO
29/02/2024 04:21:43 Kolkata NSH
29/02/2024 01:35:52 Kolkata NSH
28102/2024 23:44:13 KOL AP TMO
28/02/2024 23:14:22 KOL AP TMO
28/02/2024 18:56:45 Howrah Ground MailAgent
28/02/12024 18:46:44 Howrah Ground Mail Agent
28/02/2024 17:25:.07 HOWRAH BPC

, 28/02/2024 17:20:48 HOWRAH BPC

| 28102/2024 15:35:47 HOWRAH BPC

hllps:!!www.lndiapongov.inI__layoutsMSIDORPortnI.Traddngn‘mckConaignmenLaspx

Delivery
o

Sech Bhawan
S0

Event

Quick help

Track More

Delivery

Confirmed On

29/02/2024 16:10:22

ltem Delivered(Addressea)

Out for Delivery
item Received
ltem Dispatched
lem Recsived
Item Dispatched
tem Recelved
Item Dispatched

| Rem Received

Hem Dispalched
item Received
item Dispatched
ltem Bagged
Hem Booked

1



311/24, 12:06 PM

QO signihn

_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number
EW481768508IN

Track Consignment %. 6 9
Register
v A & %= & aq
/-
G2@ 7=
oL AT Mahotsay
Quick help

Track More ]

Booked At BookedOn  Destination Tariff | Article Type | Delivery . Delivery
Pincode Lcmtlon Confirmed On
4 HOWRAH 28/02/2024 711313 L Inland Speed Sankrall SO 29/02/2024 14:34:26

BPC 15:35:47 Post

Event Details For : EW481768508IN

Current Status : ltem Delivered(Addressee)
Date Time Office Event
29/02/2024 14:34:26 Sankrail SO item Delivered{Addressee)
29/02/2024 12:02:47 Sankrail SO Qut for Delivery
29/02/2024 09:58:03 Sankra;l S0 ltem Received
29/02/2024 04:52:19 How Ma RMS TMO Item Received
29/02/2024 02:53:16 Howrah Ground Mail Agent ltern Dispatched
29/02/2024 02:20:23 Howrah Ground Mail Agent tern Received- )
29/02/2024 02:10:22 Howrah ICH item Dispatched
25/02/2024 02:07:44 Howrah ICH item Bagged
2810212024 20:28:24 Howrah ICH item Received =
28/02/2024 15:35:47 HOWRAH BPC itern Booked

b
About Us

htips:iiwww.indiapost.gov.in/_layouts/1 Sldop.poﬂnl.hackingﬁmckmnsignmsntaspx

12
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Date: |3/} 08/ 2094

To
Block Development Officer,
Sankrail,
Howrah,
capable forﬁshexy forthepurposeofmakmg
multistoried building thereon.
Sir,

We undersigned state you as undér:-

1% We are residents of Kathshiri, Banipur 1, Sankrail, Howrah-
711304.

2. One MohammadMoinnddinAnsaﬁ,SIOIateMohammad
Harik, Kathshiri, Village and Post-Banipur, Police Station-Sankrail,
Howrah-711304, ownsaPondmcasunngabommdemmalsrmatedm
LR. Dag No.305, L.R. khatian no. 1128, J.L. No.32, Police
Station-Sankrail of Mouza Banipur, District-Howrah, which is
recorded as a “Po 'inthereom'dofﬁghtsofﬂmlanquuesuon.On
01.01.2024 the said Mohammad Moinuddin Ansari has illegally
startedﬁ]hngupthesaxdpondbemgeapahleforﬁsheryforthe
purpose of making multistoried building thereon.

3. The said Mohammad Moinuddin Ansari is also owner of Pukur Par
measuring about 10 decimal situated in LR. Dag No.305/477 L.R.
khatian no. 1128, J.L. No.32, Police Station-Sankrail of Mouza Banipur,

N
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6 1

District-Howrah, which is recorded as “Pukur Par” in the record of rights.
He had made construction of brick bmuilt boundary wall on said Pukur
Par illegally.

The record of rights of the said Pond and Pukur Par alongwith
relevant photographs showing aforesaid filling and construction are
annexed hereto and marked with letter “A”.

4., On the basis of a writ petition being numbered as W.P.A (P) No.13
of 2022 filed by one Binay Basfore, son of Rajesh Basfore, residing at
Post and Village Banipur, District Howrah, Pin-711304an order was
made on 18.01.2022 by The Hon’ble Chief Justice Prakash Shrivastava
and The Hon’ble justice Rajarshi Bharadwaj calling for repart from The
Block Land & Land Reform Officer, Sankrail, Howrah. A report in aform
of affidavit was duly affirmed on 16.03.2023 andﬁled. He duly filed
exception to the said report in form of affidavit affirmed on 22.07.2022.

5. Thereafter, by an order dated 23.08.2022 passed in said W.P.A (P)
No.13 of 2022 it was inter alia directed to the Block Land & Land Reform
Officer, Sankrail, Howrah to give an opportunity of hearing to all the
concerned parties and also to verify the existing position on the spot with
due intimation to the concerned parties and take appropriate decision in
accordance with law to ensure that the water body and the embankment
are protected and no illegal filling up takes place in violation of any of the
provisions of the Act or the Rules.

6. Before the Block Land & Land Reform Officer, Sankrail, Howrah, a
Compliance Proceeding no.4 of 2022 was started. The said Binay Basfore



3 g?—%

dnlyﬁ]edhiswﬁttensubmiss'mmThesaidMohammadMoinnddinAnsaﬂ
also filed written version and upon inspection made on 10.11.2022, final
hearing was held on 09.12.2022 and said Compliance Proceeding was
disposed of by an order dated 09.12.2022.

7. Inthesaidorderfactsahomﬂlingofthesaidpondand
construction of six feet high boundary wall around plot n0.306,305 and
through L.R. Plot no. 477 was admitted, which is totally illegal. It was
recorded in the said order that the said Mohammad Moinuddin Ansari has
prayed for permission to clean ui) the pond and to repair the Pukur Par.

G5 - Weenquiredwiththelodalofﬁceifanylegalsancﬁnnhasbeen
obtained to fill up suchpondandﬁ'oma]lsoumavailabletousitcame
to our knowledge that no previous sanction was obtained.

Si .We, therefore, request you to take appropriate actions immediately
otherwise said Pond might be affected to a point of no return and it could
have the potential to cause irreparable and deleterious consequences to
the environment. It also has the potential to disrupt the ecological
balance in the locality.

Thanking you,
) Yc{urs Faithfully,
Enclo: As above. CD éfh%&e&;dﬂt.
Copyto: ® FZEvn

e, @
Secretary,  Department  of @8 )q H N
@ ENTrapd 3oz

gmg@

@ PI-D Sy e n AN S0 3



Environment, having office at
FD-415/A, Sector-11, Poura
Bhawan, 4%¢ Floor, Bidhannagar,
Kolkata-700016;

2. The Principal BSecretary,
Department of Land & Land
R : ~
Rehabilitation, Govermment of
West Bengal having its office at
Nabanna, 6% Floor, 325, Sarat
Chatterjee Street,
Howrah-711102;

3. “The Additional Chief Secretary,
Department of Fisheries,
Government of West Bengal having
its office’ at Benfish Town, 31 GN
‘Block, 8% Hoor, T Building, Salt
Lake, Sector V, Kolkata-700091;

4. 'The District Magistrate, Howrah
having its office at New
Chandra Road, Howrah, West
Bengal-711101;

5. The Cormmissioner,
Howrah Police Commissionarate,

= 13



6. . Inspector-in-Charge,
Sankrail Police Station,
Howrah Police Commissionate,
Pin-711304;

T The BL & LRO, Sankrail,
Howrah, West Bengal-711304;

8' The Secretary, Banipur (I}
Gram Panchayat, Post Banipur,
Police Station-Sankrail, Howrah-
711304;

9.,  The Prodhan, Banipur
Gram Panchayat, Post Banipur,
Police Station -Sankrail, Howrah -
711304.
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. Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

r oz [05JHOWRAH
733 [04]SANKRAIL
citers [032]Banipur

{Live Data As On 10/11/2022,11:31:25)
. asT R (J.L No.):32 1At (PS.): sitsaigs

PiotNo. | Classification Total Area of the Plot(Acre) Plot Map
AR &% wifive G siffmtr(awss) | Ry
305 qFT= 0.2 Click Here

KhatlanNo. OwnerName  Father/Husband Share  Share Area(Acre) Remarks
AfSEAEE  ANNSA RN Fror/ait wet oo dfimici(ae) WSS

1128 WigPworeen® | wakmfR ] 2100000 0 0:2000 Nil




Recorad dovwvwinilcosncleeot Prorr-

BanglarBhumi - ?n“\?n?r SIS S
5 [ )

Sarsciresiacl Arsps o

| © S SRl @ TRE AT € AAIT A= S
3"k':[.ami and Land Reforms and Refusee Relief and Rehabilitation Department info.

(Live Data As On 28/02/2024,12:59:08)
| BT AR 32 Al AR
B T it iR GiIS vifEmici(aa) WITHR wtot
| 305/477 A MG 0.1
YA TR ATSA AN foro/ai T e A (as?) uZY
420 Sfoat ainceigst e 0.0000 Nil
1128 NS ST 0.1000 Nil

Declaimer: This Record is only for information purpose. Do not treat it as official documents. It is not an official app. The source of thesa data Is the official partal of Land and
Land Reforms and Refugee Relief and Rehabllitation Depariment {https://banglasbhumigov.in), which are available in public domain
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Khatian and Dag information of West Bengal

Record downloaded from

Banglarbhumi — Plot information of Bengal

Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

District — (05) Howrah
Block : (04) Sankrail
Mouza : (032) Banipur

(Live Data As On 10.11.2022, 11:31:25)
J.L No. : 32 Police Station : Sankrail

Plot No. Classification Type Area of the Plot Map
Plot (Acre)
305 Pukur 0.2 Click here
Khatian Owner Father/ Share Share Area | Remarks
No. Name Husband (Acre)
1128 Moinuddin | Md. Harik 1.0000 0.2000 Nil
Ansari
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Khatian and Dag information of West Bengal

Record downloaded from

Bangl arbhumi - piot information of Bengal

Land and Land Reforms and Refugee Relief and Rehabilitation Department info

District — (05) Howrah
Block : (04) Sankrail
Mouza : (032) Banipur

(Live Data As On 28.02.2024, 12:59:08)
J.L No. : 32 Police Station : Sankrail

Plot No. Classification Type Area of the Plot Map
Plot (Acre)
305/477 Pukurpar 0.1
Khatian Owner Name Father/ Share Share Remarks
No. Husband Area
(Acre)
420 Suchitra Sachindra 0.0004 0.0000 Nil
Roychowhdury
1128 Moinuddin Md. Harik 0.9996 0.1000
Ansari




3120124, 7:36 PM Track Consignment g 3 l

o Sign In Register

v B &3 & & Q

] =TT Mahotsay,
Trutia ot LT
_You are here Home>> Track Consignment
Track Consignment - QEcEhoR
* Indicates a required field.
* Consignment Number
EW493114026IN [ Track More ]

Booked At Booked On Destination Tariff | Article Type | Delivery Delivery

_ Pincode t.ocation Confirmed On
j‘iKOLKATJ‘& 18/0372024 711101 41.30 | inland Speed | Howrah HO 19/03/2024 16:18:16

GPO 15:47:27 Post i
Event Details For : EW493114026IN
Current Status : Item Delivered{Addresseae) .

Date Time Office Event

19/03/2024 16:18:16 Howrah HO ftem Delivemd(Adt;;ssae)

19/03/2024 10:43:08 Howrah HO (Baat Number:26) item Delivered [To:_CP (Addresses) ]

19/03/2024 10:10:31 Howrah HO Out for Delivery

19/03/2024 07:23:52 Howrah HO Hem Received

19/03/2024 02:30:36 Howrah Ground Mait Agent item Dispatched

19/03/2024 02:22:06 Howrah Ground Mall Agent Hem Received By

19/03/2024 02:09:23 Howrah ICH ltem Dispatched

18/03/2024 00:56:29 Howrah iCH item Bagged

18/03/2024 23:35:46 Howrah ICH item Received

18/03/2024 23:24:49 Howrah Ground Maill Agent ltem Dispatched

18/03/2024 23:24:18 Howrah Ground Mail Agent item Received -

18/03/2024 21:22:22 Kolkata RMS Mails TMO ltem Dispatched

18/03/2024 21:16:58 Kolkata RMS h-dails T™O item Received

18/03/2024 19:51:4D KOLKATA GPO item Dispatched

hitps:/iwww.indiapost gov.in/_layouts/15/dop. portal.tracking/trackconsignment.aspx 13



3120724, 7:38 PM

_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

EW493113900IN
“ Booked At Booked On
KOLKATA 18/03/2024
GPO 15:47:27

Track Consignment
Sign In Register
v A & &= & Q
Vo
GZ@ Azadiy,
TR ANt Mahotsay
=]
Quick help

B R

Event Details For : EW493113900IN
Current Status : ltem Delivered{Addressee)

Date

19/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024

Time

15:38:47
13:58:29
08:31:40
01:59:33
01:46:03
01:43:16
01:29:27
23:35:46
23:24:49
23:24:18
21:22:22
21:16:58
19:51:40
19:48:27

Destination Tariff | Article Type | Dellvery  Delivery
Pincode _ Location Confirmed On
711313 41.30 | inland Speed | Sankrait SO 19/03/2024 15:38:47
Post

Office Event

Sankrail SO ltem Delivered(Addressee)

Sankrall SO Out for Defivery

Sankrall SO | Hem Received -

Howrah Ground Malf Agent ; ftem Dispaiched

Howrah Ground Mil Agent ' Hem Received

Howrah ICH Hem Dispaiched

Howrah ICH item Bagged

Howrah ICH Htem Received

Howrah Ground Mall Agent tem Dispatched

Howrah Ground Mail Agent ltem Received

Kolkata RMS Malls TMO ftom Dispatched

Kolkata RMS Maits TMO ltom Recaived

KOLKATA GPO item Dispatched

KOLKATA GPO em Bagged

[ Track More

hitps:/iwww.indiapost.gov.in/_layouts/ 15/DOP.Portal. Tracking/TrackConsignment.aspx

13



3r20/24, T:41 PM

©® Ssignin

aila 35D
N
eadia Pt

_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

* Consignment Number

Track Consignment

i & =B & Q

G2&

e
L 3™, go—
Azadiy,

Wezos amatMahotsay

Quick help

EW493114009IN Track More
Booked At Booked On Destination Tariff | Article Type | Delivery Delivery
¥ Pincode Location Confirmed On
KOLKATA 18/03/2024 711313 41.30 | Inland Spead | Sankrall SO 19/03/2024 15:33:49
GPO 15:47:27 - Post
Event Details For : EW493114009IN
Current Status : item Delivered(Addressee)

Date Time Office Event
19/03/2024 15:3349 Sankrail SO item Delivered{Addressee)
19/03/2024 12:13:44 Sankrail SO Out for Delivery
19/03/2024 08:31:40 Sankrail SO ltem Received
19/03/2024 01:59:33 Howrah Ground Mail Agent item Dispatched
19/03/2024 01:46:03 Howrah Ground Mail Agent item Received
19/03/2024 01:43:16 Howrah ICH item Dispatched
19/03/2024 01:29:27 Howrah ICH Htem Bagged
18/03/2024 23:35:46 Howrah ICH item Received
18/03/2024 23:24:49 Howrah Ground Mail Agent item Dispatched
18/03/2024 23:24:18 Howrah Ground Malil Agent item Received
18/03/2024 21:22:22 Kolkata RMS Mails TMO ltern Dispatched
18/03/2024 21:16:58 Kolkata RMS Mails TMO itern Received

; 18/03/2024 19:51:40 KOLKATA GPO item Dispatched
18/03/2024 19:48:27 KOLKATA GPO ltem Bagged

hﬂps:!!www.indiapost.gov.inl_layoulr.nSDORPW.Tme&Cumgnmntmpx

13
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3/25/24, 7:09 PM Track Consignment 2 ;E g 4

©  signin  Register

V"Aéiﬁ-‘rﬂ:hq

‘@/  om e oy

India Poat

el
_You are here Home>> Track Consignment
Track Consignment EEAE
* Indicates a required field.
* Consignment Number
R
| EW493114012IN J Track More
, o 2 .|
Booked | Booked Destination | Tariff | Article | Delivery | Delivery
At On Pincode Type | Locatlon | Confirmed
On
KOLKATA | 18/03/2024 | 700106 17.;10 Inland | Park 2310312024
GPO 15:47:27 Speed | Strest 14:56:16
Post HC

Event Detalls For : EW493114012IN
Current Status : Item Delivered(Sender)

Date Time Office Event

23/03/2024 | 14:56:16 | Banipur SO ltem Dalivered(Sendar)
Howrah

23/03!2024 13:44:29 | Banipur SO ltem Delivared [To: r ali]
Howrah (Beat
Number:1}

23/03/2024 | 11:43:50 | Banipur SO Qut for Delivery

| Howrah

htips:/iwww.indiapost.gov.in/_layouts/15/dop.porial.tracking/trackconslgnment.aspx 14



3/25/24, 7:00 PM

Track Consignment

23/03/2024 | 11:37:42 Banipur SO ltem Received
Howrah
| 22/03/2024 | 20:42:29 | Howrah ICH Itam Dispatched
22/03/2024 | 16:08:17 | Howrah ICH ltem Bagged i
22/03/2024 | 12:51:11 | Howrah ICH ltem Received
22/03/2024 | 12:13:58 | Howrah Ground ltem Dispatched
Mail Agent 1
22/03/2024 | 11:58:00 | Howrah Ground ltem Received !
Mail Agent
22/03/2024 | 05:45:42 | KOL AP TMO item Dispalched
| 22/03/2024 | 04:09:42 | KOL AP TMO Item Recelved
22/03/2024 | 02:54:34 | Kolkata NSH Itern Dispatched
22/03/2024 | 02:49:03 | Kolkata NSH Item Bagged |
21/03/2024 | 20:08:01 | Kolkata NSH ltem Received
21/03/2024 | 19:38:53 | KOL AP TMO tem Dispatchad
| 21/03/2024 | 19:29:57 | KOL AP TMO Item Received
21/0312024 | 156:27:07 | Bidhan Nagar IB Item Dispatched
| Market SO
21/03/2024 | 15:25:46 | Bldhan Nagar IB ltem Bagged
. Market SO
! 20/03/2024 | 15:50:05 | Bidhan Nagar IB ltem Returned Addressee Left
| ! Market SO without instructions
i. 20/03/2024 | 10:33:36 | Bidhan Nagar 18 Out for Delivery
| | Market SO |
@0312024 | 08:26:48 | Bidhan Nagar IB ltem Received
| Market SO
20/03/2024 | 06:04:07 | KOL AP TMO Item Dispatched
i 20/03/2024 | 05:43:19 | KOL AP TMQ ltem Received
20/03/2024 | 05:24:14 | Kolkata NSH ltem Dispatched _
- + ———
20/03/2024 | 04:45:06 | Kolkata NSH Item Bagged J

hitps:/imww.indiapost.gov.in/_layouts/ S/dop.portal.tracking/trackconsignmant.aspx

= 86

244




3125124, 7.09 PM Track Consignment %_ 8-6

| 20/03/2024 | 01:56:58 [ Kolkata NSH ltem Received

_2_0:’03I2024 i 01:28:01 | KOL AP TMO Item Dispatched
5/03!2024 | 01:02:22 | KOL AP TMO Item Recelvad
19/03/2024 | 12:34:18 | Park StraotHO | ltom Dispatered
19/03/2024 | 12:30:21 | Park Street HO ltem Bagged
. 19/03/2024 | 08:27:41 | Park Street HO Item Redirected to Bidhan Nagar
IB Market SO Insufficient Address !
19/03/2024 | 07:56:34 | Park Street HO ltem Received
19/03/2024 | 04:09:40 | Kolkata RMS Mails | Item Dispatched
T™O
il 18/03/2024 | 19:38:31 | KOLKATA GPO Item Dispatched

18/03/12024 | 19:28:46 | KOLKATA GPO Hem Bagged

18/03/2024 | 15:47:27 | KOLKATA GPO lter Booked

Home
About Us
Forms
Recruitments
Holidays
Feedback
Right To Information

Tenders India
Related sites
Website Policies
Contact Us
Employee Corner
Sitemap

htips:iwww.indiapost.gov.in/_layouts/1 S/dop.porial.tracking/trackconsignment.aspx 314



3/20/24, 7:52 PM Track Consignment % ? %
©  Signin  Register
v A &3 = & Q
Gz'@ Azada Ka
et it Matvotsav
e P et
_You are here Home>> Track Consignment
Track Consignment Qucchelp
* Indicates a required field.
* Consignment Number
EW493113895IN Track Morz ]
Booked At BookedOn  Destination | Tariff | Aticie Type | Delivery  Delivery
Pincode Location Confirmed On
A KOLKATA 18/03/2024 711102 41.30 | Inland Speed | Sibpur SO 19/03/2024 14:43:10
GPO 15:47:27 Post
Event Details For : EW493113895IN
Current Status : Item Delivered(Addressee) =
Date Time Office Event
19/03/2024 14:43:10 Sibpur SO ‘ h item Delivered(Addressee)
19/03/2024 10:42:35 Sibpur SO (Beat Number:12) - Hem Delivered {To: d (Addressees) |
19/03/2024 10:16:53 Sibpur SO Out for Delivery
19/03/2024 09:36:39 Sibpur SO ftem Received —
19/03/2024 02:28:01 Howrah Ground Mall Agent ; item Dispatched
18/03/2024 02:22:06 Howrah Ground Maitl Agent ' tem Received )
19/03/2024 02:05:26 Howrah ICH item Disp;tched .
19/03/2024 00:14:55 Howrah ICH ltem Bagged |
18/03/2024 23:35:46 Howrah ICH“ item Received
18/03/2024 23:24:49 Howrah Gm-und Maii Agent tem Dispatched
18/03/2024 23:24:18 Howrah Ground Mail Agent ttem Received
18/03/2024 21:22:22 Kolkata RMS Mails TMO ltem Dispatched
18/03/2024 21:16:58 Kolkata RMS Mails TMO i ltem Received
18/03/2024 19:51:40 KOLKATA GPO a ltem DiSDatched_.

hnpsﬂMww.IMMposmov.wuhwaﬂSlDORPam.dedngnmd(GGanmex

13



320724, 7:54 PM Track Consignment : % ? ?

©®  Signin  Register

vtAa'fea.&ao.

G2@ 37

T e AMIT Mahatsay
Ve Wl
_You are here Home>> Track Consignment
Track Consignment QuicahSIe
* Indicates a required field.
* Consignment Number
EW493113887IN [ Track Mor: ]
Booked At Booked On  Destination | Tariff | Article Type | Delivery  Delivery
Pincode Location Confirmed On
'I"KOLKATA 18/03/2024 711304 41.30 | Inland Speed | Banipur SO 19/03/2024 14:55:52
GPO 15:47:27 Post Howrah

Event Details For : EW493113887IN
Current Status : item Delivered(Addressee)

Date Time Office ” Event
19/03/2024 14:55:52  Banipur SO Howrah ltem Delivered(Ad't'imressee)
19/03/2024 14:16:15  Banipur SO How;ah {Beat Number:1) tem Defivered [To: secratary (Addressee) |
19/03/2024 11:30:26  Banipur SO Mh Out for Delivery =]
19/03/2024 11:27:45 Banipur SO Howrah _ ltem Received
19/03/2024 01:59:33 Howrah Ground Mail Agent i tem Dispah:l'led-—
19/03/2024 01:46:03 Howrah Ground Mall Agent i item Reoeiv_ed
19/03/2024 01:43:16  Howrah ICH ftem Dispatched
19/03/2024 01:29:35  Howrah ICH - . lthBagge;
18/03/2024 23:3546  Howrah ICH Item Received
18/03/2024 23:24:49  Howrah Ground Mall Agent item Dispatched =
18/03/2024 23:24:18  Howrah Ground Mail Agent ttem Rec;n-r—e::i
18/03/2024  21:22:22  Kolkata RMS Malis TMO tem Dispatched
18/03/2024 21:16:58  Kolkata RMS Ma.lls ™O ltem .Reoeived

/ 18/03/2024 19:51:40 KOLKATAGPO item Dispaiched )

https:Awww.indiapost.gov.in/_layouts/15/DOP.Portal Tracking/Ti rackConsignment.aspx



3120124, 7:56 PM U= X T ) %’ ? 9
©  Signin  Register
A & &= & Q
G2R [
il comad "‘?‘f’?‘dl\:ig!‘wtsav
LT
_You are here Home>> Track Consignment
Track Consignment I
* Indicates a required field.
* Consignment Number
EW493113992IN Track Mare ]
Booked At Booked On Destination Tariff | Article Type Delwg; . Delivery
Pincode Location Confirmed On
a4 KOLKATA 18/03/2024 711304 41.30 | Intand Speed | Banipur SO 19/03/2024 14:55:52
GPO 15:47:27 Post Howrah
Event Details For : EW493113992IN
Current Status : item Delivered{Addressee)
Date Time Office Event
19/03/2024 14:55:52  Banipur SO Howrah itern Delivered(Addressee)
19/03/2024 14:16:00  Banipur SO Howrah (Beat Number.1) iem Delivered [To: Pradhan (Addressee} ]
19/03/2024  11:30:26  Banipur SO Howrah Out for Delivery
19/03/2024  11:27:45  Banipur SO Howrah ltem Received
19/03/2024 01:59:33  Howrah Ground Mail Agent item Dispatched
19/03/2024 01:46:03  Howrah Ground Mail Agent ftem Received "
19/03/2024  01:43116  Howrah [CH Iy item Dispatched
19/03/2024 01:29:35 Howrah ICH item Bagged
18/03/2024 23:35:46  Howrah ICH Hem Received
18/03/2024 23:24:49  Howrah Ground Mail Agent ltem Dispatched
18/03/2024 23:24:18  Howrah Ground Mail Agent ttem Received o
18/03/2024 21:22:22  Kolkata RMS Malls TMO ttem Dispatched
18/03/2024 21:16:58  Kolkata RMS Mails TMO ltem Received
18/03/2024 19:51:40 KOLKATA GPO B Hem Dispatchedm
htips:/Awww.indiapost.gov.in/_layouts/15/DOP.Portal. Tracking/TrackConsignmentaspx

173
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3120124, 7:57 PM Track Consignment’

2 ) Sign In Register

v A & B & Q

Q2@ 7z

Loy e L] """"Ma';;otsav
Tredia Prost Hewm oy
_You are here Home>> Track Consignment
Track Consignment Quick help
* Indicates a required field.
* Consignment Number
EW493113989IN i, i Urack More ]
{ BookedAt BookedOn  Destination | Tariff| Article Type | Delivery Delivery
: Pincode Location Confirmed On
KOLKATA 18/03/2024 700091 17.70 | Iniand Speed | Sech Bhawan  19/03/2024 17:19:41
GPO 15:47:27 Post S0

Event Details For : EW493113989IN
Current Status : item Delivered(Addressee)

Date Time Office Event
19/03/2024 17:18:41 Sech Bhawan SO ftem demssae)
19/03/2024 17:13:34 Sech Bhawan SO (Beat Number: 10) ltem Delivered [To: gn (:ddressee) ]
19/03/2024 14:03:59 Sech Bhawan SO Qut for Deltvemry .
19/03/2024 07:49:04 Sech Bhawan SO ) ltem Received
19/03/2024 05:33:34 KOL AP TMO item Dispatched
18/03/2024 02:58:15 KOLAP TMO tem Received
18/03/2024 19:34:23 KOLKATA GPO item Dispatched
18/03/2024 19:32:13 KOLKATA GPO : ltemn Bagged
18/03/2024 15:47:27 KOLKATA GPO ftem Booked
/ Home
About Us
Forms

hltps:lew.indfapost.goulnl_layoutsﬁ SIDORPortal.Tracldngrrmcka'lsignment.aspx

2



3/20/24, 7:58 PM Track Consignment

Register

v A & & & Q

Sign In

e
G2@& IzF
Azadiy,
et iag Armrit pMahotsay
i I

You are here Home>> Track Consignment

Track Consignment Quick help

* Indicates a required field.

* Consignment Number

EW493113873IN [ Track More l
Booked At BookedOn  Destination  : Tariff | Article Type | Dellvery Delivery
Pincode | | Location Confirmed On
KOLKATA  18/03/2024 741101 4130 | inland Speed | Howrah HO  18/03/2024 16:18:16
GPO 15:47:27 i

Event Details For : EW493113873IN
Current Status : ltem Delivered(Addressee)

Date

15/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
19/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024
18/03/2024

Time

16:18:16
10:38:52
10:10:31
07:23:52
02:30:36
02:22:06
02:09:23
00:56:29
23:35:46
23:24:49
23:24:18
21:22:22
21:16:58
19:51:40

-Post

Office Event

Howrah HO item Delivered{Addressea)
Howrah HO (Beat Number:26) tem Delivered [To: DM (Addressee) |
Howrah HO Out for Delivery

Howrah HO item Received

Howrah Ground Mail Agent ltem Dispatcb;

Howrah Ground Mall Agent item Received |

Howrah ICH ltem Dispatched

Howrah ICH item Bagged

Howrah ICH ltem Recelved

Howrah émund Malil Agent item Dispatched

Howrah Ground Mail Agent item Received _
Kolkata RMS Mails TMO ltem Dispatched

Kolkata RMS Mails TMO Hem Received

KOLKATA GPO Item Dispatched

thsdew.indhpongw.W_laymBﬂ&DOPthI.decwrmdccomLaspx
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Signature

@A--suitCase No. of 202Y
Biney G- S

Applicant

Versus - —Appettant

Ao (9= ey ot Ea_ajv-lA' A 4o~ ¢
—Defendant

Lpe-Party-
Respondent ¢

KNOW ALL MEN by these that I/

do hereby in my/our name and my/our behalf constitute and appoint Sri

[P AN 3 andovt R e = i
true and lawfull pleader/Advocate & attorney lo appear and act for me/us in the matter
noted above to file sult written statement conduct suit appeal from original suit order
etc. and for that purpose to do all acts and thinks, whatsosver in that connection including
compromise of the above matter depositing In or withdrawing money from fliling or
taking our of appear, document and paymant order from Court r'efer'rlng matter In dispute
between the partiers here to arbitration released from attachment filling execution or
miscellaneous cases and other petitions balding at execution sale, obtaining payment
from us out of court withdrawing custody and other fees and doing on my/four behalf
such other acts In the above maiters as are . :
necessary and proper I/We hereby agreeing
to ratify and conflrm all acls so done by the sald Advocate or aitorneys as my/our own
acts and as if dons by my/us lo all intents and purposes.

' Date. 2§ .01 .22

ADVOCATE

- RAQ2Luper \we. DALl
o, oLy (eyr o©CFICE SRES
RQeosvr - Hé; Repvr v /15

_n-cl
Kol VATA ™ 727
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BEFORE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL
FINANCE CENTRE, 3RP FLOOR, NEW
TOWN
MEMORANDUM OF APPLICATION
(Under Section 18 (1) read with Sections 14,
15 and 17 of the National Green Tribunal

Act, 2010)
Original Application No. of 2024
IN THE MATTER OF:
BINAY BASFORE.
.. APPLICANT
VERSUS
THE STATE OF WEST BENGAL & ORS.
... RESPONDENTS
APPLICATION
R.K. JAISWAL
Advocate

High Court, Calcutta
Chamber 10, Old Post Office Street
Room No.115 Top Floor,
Kolkata — 700001.

Mobile No. 9123096388
E-mail Id:rabindrajaiswal@gmail.com



